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 फा

फाफा

फा.
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.सं

संसं

सं.1

.1.1

.1-

--

-99/4/एसपी(संदषूक)/एफएसएसएआई/20

99/4/एसपी(संदषूक)/एफएसएसएआई/2099/4/एसपी(संदषूक)/एफएसएसएआई/20

99/4/एसपी(संदषूक)/एफएसएसएआई/2014

1414

14.

..

.--

----

-- खा� सुर�ा और मानक (संदषूक, आिवष और 

अविश� ट) (संसोधन) िविनयम, 2015 का संशोधन करने के िलए, कितपय िविनयम� का �ा�प, खा� सुर�ा और 

मानक अिधिनयम, 2006 (2006 का 34)  क� धारा 92 क� उपधारा (1) क� अपे�ानुसार भारतीय खा� सुर�ा 

और मानक �ािधकरण $ारा भारत के राजप&, असाधारण, भाग III, खंड 4 म' अिधसूचना सं+या फा.स.ं1-

99/4/एसपी(संदषूक)/एफएसएसएआई/2014 तारीख 5 जून,

,,

, 2015 को �कािशत �कया गया था, उन पर उन सभी 

.ि/य� से िजनको उससे �भािवत होने क� संभावना ह,ै उ/ अिधसूचना के राजप& क� �ितयां जनता को उपल1ध 

होने क� तारीख साठ �दन� क� अविध के भीतर आ�ेप और सुझाव आमंि&त �कए गए  थे; 

    और राजप& क� �ितयां जनता को 5 जून,

,,

, 2015 को उपल1ध करा दी गई थ6; 

और उ/ �ा�प िविनयम� के संबंध म' �ा8 आ�ेप� और सुझाव� पर खा� सुर�ा और मानक �ािधकरण $ारा 

िवचार कर िलया गया ह;ै 

 अतः, अब खा� सुर�ा और मानक �ािधकरण उ/ अिधिनयम क� धारा 20 और 22  के साथ प:ठत धारा 

92 क� उपधारा (2) के खंड (झ) $ारा �द? शि/य� का �योग करते Aए, खा� सुर�ा और मानक (संदषूक, आिवष 
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और अविश� ट) िविनयम, 2011  का और संशोधन करने के िलए िनCिलिखत िव िनयम बनाती ह,ै अथाDत् :- 

िविनयम

िविनयमिविनयम

िविनयम 

  

 

1.

1.1.

1. 

  

 संि�� नाम और �ा

संि�� नाम और �ासंि�� नाम और �ा

संि�� नाम और �ारंभ 

रंभ रंभ 

रंभ –

––

– (1) इन िविनयम� का संि�8 नाम खा� सुर�ा और मानक (संदषूक, आिवष और 

अविशI) (संशोधन) िविनयम, 2015 ह ै। 

(2) ये राजप& म' इनके �काशन क� तारीख को �वृL त ह�गे । 

2. खा� सुर�ा और मानक (संदषूक, आिवष और अविश� ट) िविनयम, 2011 के 'धातु संदषूक' से संबंिधत 

िविनयम 2.1 म',-- 

(क) उपिविनयम 2.1.1 क� सारणी के खंड 2 म',--  

(1) Pोिमयम से संबंिधत Pम स.ं 9 के सामने R तंभ (2) और R तंभ (3) म' िव�मान �िवि� ट के पS चात् 

िनT निलिखत �िवि� टयां अंत:R थािपत क� जाएंगी, अथाDत् :--  

(1) (2) (3) 

 

''िजले:टन  
10 **A  

 

  

 

आशीष बAगुणा, मु+य कायDकारी अिधकारी 

[foKkiu III@4@vlk-@187&vks@15/(253)]    

 


ट�पण


ट�पण
ट�पण


ट�पण 

  

 :

::

:  मूल िनयम भारत के राजप&, असाधारण म' अिधसूचना सं+यांक एफ 2-15015/30/2010 तारीख 1 

अगRत, 2011 $ारा �कािशत �कए गए थे और पWाLवतX संशोधन फा.सं.1 12/एससीआई.पैनल/(अिधसूचना)/ 

एफएसएसएआई/ 2012 तारीख 3 �दसंबर, 2014 $ारा �कया गया ।  

 

MINISTRY OF HEALTH AND FAMILY WELFARE 

(Food Safety and Standards Authority of India) 

NOTIFICATION 

New Delhi,  4th  November, 2015 

F.No. 1-99/4/SP(Contaminants)/FSSAI/2014.—Whereas the draft of the Food Safety and Standards 

(Contaminants, Toxins and Residues) (Amendment) Regulations, 2015 were published as required under sub- 

section (1) of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006), vide the Food Safety and 

Standards Authority of India notification number F. No. 1-99/4/SP(Contaminants)/FSSAI/2014 dated the 5th June, 

2015 in the Gazette of India, Extraordinary, Part III, Section 4, inviting objections and suggestions from the 

persons likely to be affected thereby, before the expiry of the period of sixty days from the date on which the 

copies of the Official Gazette containing the said notification were made available to the public;  

And whereas the copies of the said Gazette were made available to the public on the 5th June, 2015; 

And whereas the objections and suggestions received from the public in respect of the said draft 

regulations have been considered by the Food Safety and Standards Authority of India; 

Now, therefore, in exercise of the powers conferred by clause (i) of sub- section (2) of section 92 read 

with section 20 and 22 of the said Act, the Food Safety and Standards Authority of India hereby makes the 
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following regulations further to amend the Food Safety and Standards (Contaminants, Toxins and Residues) 

Regulations, 2011, namely:- 

 

 

Regulations 

 

1  Short title and commencement.- (1) These regulations may be called the Food Safety and Standards 

(Contaminants, Toxins and Residues) (Amendment) Regulations, 2015. 

 

(2) They shall come into force on the date of their publication in the Official Gazette. 

 

2. In the Food Safety and Standards (Contaminants, Toxins and Residues) Regulations, 2011, in regulation 2.1 

relating to ‘Metal Contaminants’, - 

 

(a) in sub-regulation 2.1.1, in clause (2), in the Table,- 

 

(1) against serial number 9 relating to Chromium, in columns (2) and (3), after the existing entries, the 

following entries shall respectively be inserted, namely,- 

 

Name of the metal 

contaminants 

 

Article of Food Parts per million by 

weight 

Chromium “Gelatin 10”. 

 

ASHISH BAHUGUNA, Chief Executive Officer 
[ADVT. III/4/Exty./187-O/15/(253)] 

 

 

Note. - The principal regulations were published in the Gazette of India, Extraordinary vide notification number  

F. No. 2-15015/30/2010, dated the 1st August, 2011 and subsequently amended vide  

F. No. 1-12/Sci.panel/(Notification)/FSSAI/2012 dated the 3rd December, 2014. 
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